HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:2.EE% > en®  /RGILP  Dated: £.12.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Abhi Kumar
S/O Surat Ram
R/O House No.46, Vashinu Mata Mandir, Sichal, Tehsil Kahara, District Doda

vide Notification No0.1452 of 2021/RG/LP Dated 16.12.2021 has been
declared as Absolute/Final.

No: 2. 0%.. 7¢&. RGP Dated: K .12.2023

By Order

M'}
ek .\/ . 0(,’/&')/ >
Registrar (Administration)

/

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhi Kumar, Advocate
...... for information and necessary action.

o
et Sl

-
Registrar (Administration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %k %

NOTIFICATION

No:2S&A ok > N2 /RGILP Dated: <. 12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Ms. Anjali Badan
D/O Sh.Narinder Kumar Badan

District Jammu

'R/O Kunjwani By Pass, Uttam Nagar, H. No.-117/B, Tehsil Jammu South,

vide Notification No0.1268 of 2021/RG/LP Dated 16.11.2021 has been
declared as Absolute/Final.

No: §2076-9> . RGP Dated: S .12.2023

By Order -

- ¢
Reglstrar (Administration)

o/ _
T M/\V

/

Copy forwarded to the: -

1.
2.
3.

4,
5

12

Principal District and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of

Governme
President,

nt Gazette.
J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Anjali Badan, Advocate

......

for information and necessary action.

| o
\\/ G172

—
Registrar (Administration)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No:2S90 <l3N v /RGILP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Divya Mannat
D/O Rajinder Kumar

R/O H.No.141, Sec.1/A, Extn. Bhagat Pura, Channi Himmat, Tehsil Bahu,
District Jammu

vide Notification No.1475 of 2021/RG/LP Dated 16.12.2021 has been
declared as Absolute/Final.

By Order

1} -
= .

o/ -
- o %

Registrai (Administration)

P

No: S2YE> O . RG/AP Dated: £ .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Divya Mannat, Advocate

...... for information and necessary action.

A
\\/«Wl

Registrar (Administration)

Bs, B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: 2891 &As> e /RGILP Dated¢ S .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ashutosh Khanna
S/O Sh. Pardeep Khanna
R/O H.No.156, Ward No.11, Shankar Nagar, Tehsil Haveli, District Poonch

vide Notification No.1453 of 2021/RG/LP Dated 16.12.2021 has been
declared as Absolute/Final.

By Order

N

Ry
\W

m * 3 -
Registrar (Administration)

No: $>491 9K RGP Dated:(>S .12.2023
Copy forwarded to the: -

1.
2.
3.

4.
)

Principal District and Sessions Judge, Poonch.

Secretary,

Bar Council of India, New Delhi.

A

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashutosh Khanna, Advocate

for information and necessary action.

-
Registrar

Y

\./J
ministration)
AW




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 2592 of 2023/RG/LP Dated: 05.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anirudh Thakur
S/O Anjeel Kumar Thakur |
R/O Village Neota, B.P.O Seri, P.O Udrana, Tehsil Bhalla, District Doda

vide Notification No.1456 of 2021/RG/LP Dated 16.12.2021 has been
declared as Absolute/Final.

’

0

By Order

£
No: 52996-53002/RG/LP Dated: 05.12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Anirudh Thakur, Advocate

...... for information and necessary action. - )
e

M! 3;‘»3
- 4 oM”
Registrar (Administration)

¢



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercnsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 25 *{\>cyX /RGILP Dated:0$.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Vani Sharma
D/O Anil Kumar
R/O Upper Bazar, Nagrota near Post Office, Tehsil Nagrota, District Jammu

vide Notification No.1594 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order
bw >"

Reglstrar (Admmlstratlon)

No:SR0p>_9 .. RGAP Dated: 08 .12.2023 — ~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Vani Sharma, Advocate

...... for information and necessary action.

K/O"'%m

ey
Registrar (Administration)

W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2844 do>ed  /RG/LP Dated:6§ .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rajat Singh
S/0O Lakhbir Singh
R/O Lane No.53, Greater Kailash, Tehsil Bahu, District Jammu

vide Notification No.1556 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order o
m
-\ G-
Registrar (Administration)
}de
No:Sxol)-D e RGP Dated:s C .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Rajat Singh, Advocate

...... for information and necessary action.

g
Registrar (Administration)

\ 2



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %k %

NOTIFICATION

No: 284S el > 2\2 . /RGILP Dated0$ .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rajit Raina
S/O Ved parkash
R/O Greater Kailash, Fawara Chowk, Lane 30, Tehsil & District Jammu

vide Notification No.1555 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order /.w"/
\\\/(4/‘5/ Y
- 0

Registr

ar (Administration)

s

No: S0\ - DL —— RG/LP Dated: 0S_.12.2023
Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh,
the official website.

Incharge Library, High Court Wing Jammu/Srin
also keeping record of the same.

Mr. Rajit Raina, Advocate

for information and necessary action.

Jammu for uploading on

agar for information and

7

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: DSk akd ey /RGILP Dated:05.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vijayandra Slathia
S/O Anminder Slathia
R/O W.No.13, Shastri Nagar, District Kathua

vide Notification No.1670 Dated 16.03.2020 has been declared as
Absolute/Final.

By Order

7 ° \
Registrar (Administration)

@}W
No: SN "“ig, RG/LP Dated: 6§ .12.2023
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Myr. Vijayandra Slathia, Advocate

...... for information and necessary action.

. oM
Registrar (Administration)

PN,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 2597 e3> - IRGILP Dated:£5.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zahid Khalil Bandh
S/O Mohd Khalil Bandh
R/O Banderpora, Tehsil & District Pulwama

vide Notification No.545 of 2021/RG/LP Dated 08.06.2021 has been declared

as Absolute/Final.
-
; eﬁC’\ \},”2/9
Reglstrar Adminjstration)

g

By Order

No: SX0xX -4 RGP Dated:®S .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploadmg on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zahid Khalil Bandh, Advocate

...... for information and necessary action.

L/W""m}ﬁ

Reglstrar (Adm is ratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
, * % %

NOTIFICATION

No: 2523 2> o=, JRG/LP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kamran Abid

S/O Abid Mirza

R/O Badhoon, Tehsil & District Rajouri, Pincode 185132

vide Notification No.1885 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final.

By Order ,

—- | o\ A
Registrar (Adginistration)

No:83576—8> — - RGP Dated: S .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Kamran Abid, Advocate
...... for information and necessary action.

S
e

Registrar (wmistration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 2599 2hS>eN2  /RGILP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rabyia Snober Gulzar

D/O Gulzar Ahmad Qureshi

R/O Manyal, Tehsil Thanna Mandi, District Rajouri

vide Notification No.1594 of 2021/RG/LP Dated 18.12.2021 has been
declared as Absolute/Final.

By Order o~ v
> " V o\u ”W/rw
Registrar (Administration)

%,éy

No: $3682-90 — RGP Dated: S _.12.2023

Copy forwarded to the: - \

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rabyia Snober Gulzar, Advocate

...... for information and necessary action.

- AV RS i
Registrar (Administration)

(CERN 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No:2boo eANeh3  /RGILP Dated: S .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Qurat Ul Ain
D/O Abdul Rashid Khan
R/O Daslipora, Tehsil Pattan, District Baramulla

vide Notification No.764 Dated 30.12.2020 has been declared as
Absolute/Final.

By Order

Reglstrar Ad(%&lstratmn)

No:S2041—Cb ___ RG/LP Dated: 28 .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Qurat Ul Ain, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:2bol aby o2 /RG/LP Dated: S .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Hidayat Ullah Bhat

S/0 Liyaqat Ahmad Bhat

R/O Tekipora, Tehsil & District Shopian

vide Notification No.1291 of 2021/RG/LP Dated 16.11.2021 has been

declared as Absolute/Final.

By Order
o tY e

ﬁ ) 4 , 3 3 4 4
Registrar-{Administration)

No: S Q7. o4 RGP Dated: S .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Hidayat Ullah Bhat, Advocate

...... for information and necessary action.

7
Registrar (Administration

g e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 260> edn>) X /RG/LP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shweta Sharma
D/O Sham Sunder Sharma
R/O Ward No.6, Rajal-A, P.O Rajal, Tehsil Nowshera, District Rajouri

vide Notification No0.527 of 2021/RG/LP Dated 08.06.2021 has been declared
as Absolute/Final.

By Order

O\C%yf/;;)
Y M . 0
Registrar (Administration)

No: S loS-1l—_  RG/LP Dated: {_.12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. ‘

7. Ms. Shweta Sharma, Advocate

...... for information and necessary action.

P

f”? . s 7é e . .
Registrar (Administration)

Y, &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

NOTIFICATION

No:2-60% odysov2,  |RG/LP Dated:c$ .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Saqib Bin Younis Bhat

S/0 Mohammad Younis Bhat

R/O Maisuma, Tehsil & District Srinagar

vide Notification No.1574 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order ol
o]

~ o127
Registrar (Administration)

No: $2 W) —\& - RG/LP Dated:0S .12.2023

Copy forwarded to the: - ,

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
, ;’A
\‘A V‘ 3/

7. Mr. Saqib Bin Younis Bhat, Advocate
m . o o. L
Registrar (Administration)

...... for information and necessary action.

¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

NOTIFICATION

No: >60l ol Sen2 /RGILP Dated: §$12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sachin Chhibber
S/O Parduman Kumar
R/O Sunail, Tehsil Akhnoor, District Jammu

vide Notification No.1575 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order /
T

— - k/ubl" ¥ 2D

Registrar (Administration)

BEY, -

No:S2119_DK— RG/LP Dated: o\ .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploadmg on
the official website.

6. incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
S - :
ufh/w

7. Mr. Sachin Chhibber, Advocate
...... for information and necessary action.
Reglstrar (Administration)
= \, A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 340S” 26 YoV /RGILP Dated:¢Y .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vastav Sharma
S/O Surinder Sharma
R/O H.No.265, Sarwal, Last Morh, Tehsil & District Jammu

vide Notification No.1595 of 2021/RG/LP Dated 17.02.2021 has been
declared as Absolute/Final.

By Order :
M
. TG
Reglstrar (Admmlstratlon)
No: SXI>E-32 — RGP Dated:2J .12.2023 | Q°V &/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vastav Sharma, Advocate

...... for information and necessary action.

U
Reglstrar (Admmlstratlon)

grs, &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: >bob 2hd>ed™ _ JRG/ILP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

M. Jaspreet Kaur
D/O Harvinder Singh
R/O Plot No.22, Bakshi Nagar, Tehsil & District Jammu

vide Notification No.1493 of 2021/RG/LP Dated 16.12.2021 has been
declared as Absolute/Final.

By Order i ’
0\4"3””

Reglstrar (Admlnlstratlon)

B

No: S e _\\u .. RG/LP Dated: £ .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

: Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Jaspreet Kaur, Advocate
...... for information and necessary action.

Reglstrar (Admlnlstratlon)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Lk ok ok

NOTIFICATION

No:xbe7 ko2~ /RGILP Dated: $ .12.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Sharika Malik
D/O Gh Mohd Malik
R/O Pinjura Shopian, Tehsil & District Shopian

vide Notification No.654 of 2021/RG/LP Dated 05.07.2021 has been declared
as Absolute/Final.

By Order ,
. X/W
Registrar (Administration)
No: S0 1 S| RG/LP Dated: § .12.2023 QV‘@/

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of india, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sharika Malik, Advocate
...... for information and necessary action.

¥
oSL
~ - | m
Registrar (Administration)

), %
& g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:2fef adysov®  /RGILP Dated: S .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rudhar Partap Singh
S/O Balbir Singh
R/O Village Biaspur Parlah,Tehsil Suchetgarh, District Jammu, Pincode

181131
vide Notification No.1949 of 2022/RG/LP Dated 14.11.2022 has been
declared as Absolute/Final.

By Order

5

AT 32
/ﬁ . N 3 . .
Registrar (Administration)

S

No: SR 59  RG/LP Dated: §~ .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Rudhar Partap Singh, Advocate

...... for information and necessary action.

. -

v ~
NS retS

—
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No:>669% <>y /RGILP Dated: £ 12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Amreen Bilal
D/O Bilal Ahmad Shagoo
R/O 136-Shah Mohalla, Nawa Bazar, Tehsil Srinagar South, District Srinagar

as Absolute/Final.

By Order

- vide Notification No.08 of 2023/RG/LP Dated 10.02.2023 has been declared

Registrar (Adr&i:listration)

No: SO0 RY ___ 'RG/LP Dated:©0.S .12.2023
Copy forwarded to the: - ‘

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Srinagar.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

President,

J&K High Court Bar Association Srinagar.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amreen Bilal, Advocate

for information and necessary action.

o )
Registrar (Administ

V.

ration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* koK

NOTIFICATION

No:Dble al>eN?  /RGILP Dated:$.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Myr. Zahid Ul Islam
S/0O Abdul Khaleel Para
R/O Surasyar, Gousia Colony, Tehsil Chadura,District Budgam

vide Notification No0.2030 of 2022/RG/LP Dated 14.11.2022 has been
declared as Absolute/Final.

By Order

Regl rar (A mmlstratlon)
@ L
No: SIDRS-U| RGP Dated: .S .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zahid Ul Islam, Advocate

...... for information and necessary action.

ol - 2

Reglstrar / mlnlstratlon)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 261 2 2 IRGILP Dated:$.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vishal Singh Chib
S/O Sham Singh
R/O Village Dehrian, P.O Hamirpur Sidhar, Tehsil Khour, District Jammu

vide Notification No0.1569 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order

A

1 W
Registrar (Administration)

g\, o

No:S2NUN Y& RGP Dated: o 12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. . Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vishal Singh Chib, Advocate

...... for information and necessary action.

-

l{e):gistrai* Administration)

e b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

NOTIFICATION

No: Db 4‘@>—@Y3 IRG/LP Dated:£12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Altaf Hussain Sheikh
S/O Ghulam Mohd Sheikh
R/O Hidyal Kishtwar, Tehsil & District Kishtwar

vide Notification No.1009 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

By Order

mﬂf’”

Registrar (Administration)

No: S2OUY_ &Y RGP Dated: £ .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Altaf Hussain Sheikh, Advocate

...... for information and necessary action.

L\ e

Registrar '(Administration)

Yyt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D612 ehdesd IRG/LP Dated: $ .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Razya Ramzan
D/O Mohd Ramzan Gojree
R/O Bohipora Near Degree College, Tehsil & District Kupwara

vide Notification No.762 of 2021/RG/LP Dated 12.08.2021 has been declared
as Absolute/Final.

By Order

!
Vo
g ﬁr Admlnlstratlon)

No: S2OSS-6\— RG/AP Dated: £ .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for mformatlon and
also keeping record of the same.

7. Ms. Razya Ramzan, Advocate
...... for information and necessary action.

Re 1strar (Admmlstratlon)

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
) * % %

NOTIFICATION

No: >6luch>eV?  /RGILP Dated: $12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Amandeep Kour
D/O Manohar Singh
R/O H.No. 41, Sec-7, Street-2, Nanak Nagar, Tehsil & District Jammu

vide Notification No0.996 of 2021/RG/LP Dated 14.09.2021 has been declared
as Absolute/Final.

1

By Order O‘ZW\J D

Reglstrar (Administration)

No: S 226> (% RG/LP Dated: ( .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Amandeep Kour, Advocate

...... for information and necessary action.

’

.
Registrar (Admlnlstratmn)

@\M/@«
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D618 0'/(-,>e7>/3 /IRG/LP Dated: & .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sabreena Hameed
D/O Ab Hameed Dar

R/O Hyderpora, Jawahar Colony, H.N0.201 near (True Value) Maruti Suzuki,
Tehsil Chanapora, District Srinagar
vide Notification No.1588 of 2021/RG/LP Dated 18.12.2021 has been

declared as Absolute/Final.

By Order

VJ‘

Reg rar (Admmlstratmn)

2
No:SX>7|-76—— RG/LP Dated: _S .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srmagar for information and
also keeping record of the same.

7. Ms. Sabreena Hameed , Advocate

...... for information and necessary action.

Reglstrar (Admlnlstratlon)

@/%&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k

NOTIFICATION

NoLib =y Nev? IRGILP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Gurpreet Kour
D/O Karnail Singh
R/O Miran Sahib, Maralia, Tehsil R.S. Pura, District Jammu

vide Notification No.112 of 2023/RG/LP Dated |0.0).2o2> has been
declared as Absolute/Final.

‘By Order
\\/W

Reglstrar wmmlstratlon)
5
Al Ul

No: $3771—76 — RG/LP Dated: S .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. ,

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Gurpreet Kour, Advocate

...... for information and necessary action.

j X
Reglstrar Admlmstratlon)

@ W=

e s TR A iz

e TR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 26(7 2h>e>2  |RGILP Dated: £ .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akash Choudhary
S/O Hans Raj Choudhary
R/O H.No.2, Lane No.7, K.B Nagar, Bantalab, Tehsil Jammu North, District

Jammu.
vide Notification No. 985 of 2021/RG/LP Dated 14.09.2021 has been declared
as Absolute/Final.

By Order k/ »J"/q -
el
| e - a1 Y

Registrar (Administration)
0 A=z
No: S257—8%U~ RGP Dated: S .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

0. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Akash Choudhary, Advocate

...... for information and necessary action.

-

J);’L)

. 0
Reglstrar (Admmlstratlon)

A N/ B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 26(& =h>eoY%  [RG/LP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sheikh Zahid Murtaza
S/O Murtaza Ali Sheikh
R/O Gudder, Kuttay Mohalla, Tehsil & District Kulgam
S
vide Notification No.96 of 2022/RG/LP Dated 24.02.2022 has been declared

A
as Absolute/Final. 2\

By Order /
N —(’)}3
| 0{4 A

M ) . .
Registrar 1218%%15 ration)

No: C>I48-G> RG/LP Dated: £ .12.2023 é/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sheikh Zahid Murtaza, Advocate

...... for information and necessary action. \

Registrar (Admjnistration)

hy BN 4



32

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 25\ sh D 3™ /RGILP Dated:®6.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Khushboo Mehraj
D/O Mehraj Ud Din Zargar
R/O Mirzabagh Saderbal, Tehsil Hazratbal, District Srinagar

vide Notification No.598 of 2021/RG/LP Dated 05.07.2021 has been declared
as Absolute/Final.

By Order yﬂ/
V h")//w

0

I{e-’g.istrar' (Admini tration)
AN
No: XN S -~ RG/LP Dated: __é_ .12.2023 |
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2.  Secretary, Bar Council of india, New Delhi. _

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Khushboo Mehraj, Advocate

...... for information and necessary action.

v
N d
oV .
\ e

o)

- Registrar (Administraé,iyoz/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: DL 6y 5652 IRGILP Dated: 6.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Raoof Abdullah

S/O Mohd Abdullah Bhat

R/O Ahopaison, Mugdam Mohalla, Ahopaison, Tehsil Shangus & District
Anantnag

vide Notification No.1304 Dated 02.01.2018 has been declared as

Absolute/Final.

S
By Order K///;?J‘/W, 3 827

Registrar (A&lilinistration)

@V% 4~
No: S 223% (&L RGP Dated: & .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. '

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Raoof Abdullah, Advocate

for information and necessary action.

o

»

A~
| o~ .
k/ oG-t ‘ﬁ%"g
Regis%;ar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 2.\ %»’%[Lp IRG/LP Dated: 6.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Naziya Liyaqat
D/O Syed Liyaqat
R/O Chount Waliwar, Syed Mohalla, Tehsil Lar, District Ganderbal

vide Notification No.1051 Dated 09.01.2020 has been declared as
Absolute/Final.

By Order m
Reglzx/ (Agvlnlstratlon)

No: STMYY-So[ LP- RGILP Dated: _6 .12.2023

Copy forwarded to the: -

1."  Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ganderbal.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
, also keeping record of the same.
7.  Ms. Naziya Liyaqat, Advocate
for information and necessary action.

o

. Regl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D697 “”en&»a))\ JRG/LP Dated: 6 .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vikas Bhardwaj

S/O Sham Lal

R/O Maira, Tehsil Jourian, District Jammu

vide Notification No.521 of 2021/RG/LP Dated 31.03.2021 has been declared
as Absolute/Final.

By Order .
CA/
\/ oM -7 '2/()
Reglstrar (Admml%gatlon)
No: $2U$|-SA[. . RG/LP Dated: (5 .12.2023 >

Copy forwarded t{) the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vikas Bhardwaj, Advocate

...... for information and necessary action.

¥y

Y

0
Reglstrar (AdmlR:S/tratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 22 kD =32 /RG/LP Dated: 6 .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Asif Nazir Kirmani
S/O Nazir Ahmad Kirmani
R/O Nelipora, Magam, Tehsil Handwara, District Kupwara

vide Notification No.429 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.
vk
OV‘ Y
dmanLs‘iratmn)

By Order

No: 2§ 7«60} —— RG/LP Dated: é .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
\/‘} gl
M A3

7. Mr. Asif Nazir Kirmani, Advocate
(9

...... for information and necessary action.
'0 . . o
Registrar(Administration)

-

|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % K

NOTIFICATION

No: 2624 ek >en2  /RGILP Dated: & .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ankit Sharma
S/O Ramesh Chander
R/O Jansal, Tehsil Majalta, District Udhampur

vide Notification No.428 of 2021/RG/LP Dated 05.06.2021 has been declared

as Absolute/Final.

By Order
S i
o . °
Regist&a}(Admin'straﬁon)

- AT
No: S2UYGS N . RG/AP Dated: & .12.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ankit Sharma, Advocate

...... for information and necessary action.

Mﬁ/,y’v)

LY

ﬁz:gistrar (Adminisqijtion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:>.6>8 <k, >ex% _ JRG/LP Dated: §.12.2023
Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mujtahed Faried
S/O Faried Ahmed Akhoon
R/O Village Nowpachi, Tehsil Marwah District Kishtwar

vide Notification No.1613 Dated 11.03.2020 has been declared. as

Absolute/Final.
/m
A% gis/tratlon)

By Order

f, i .

Reglstrﬁr/
No:S2U 7380 . RG/AP Dated: _{ .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mujtahed Faried, Advocate

...... for information and necessary action.

\&//ﬁ

Regls@D;lr (Adminjstration)

&L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: &N L >V /RGILP Dated: §.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Yashodhan Thakur
D/O Ashwani Thakur
R/O 61-D-D/C, Gandhi Nagar, Jammu

vide Notification No.1118 Dated 10.01.2020 has been declared as
Absolute/Final.

By Order

N
%
- oM
Registrar (Administration)

¢

No:SRULI-8L RG/LP Dated: & .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
MJ =
o 4:’»

7. Ms. Yashodhan Thakur, Advocate
¢

...... for information and necessary action.
m ) L L4 . L
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 26> b >N IRGILP Dated: 6 .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Mr. Yasir Ahmed
S/O Farooq Ahmed
R/O Chaka, Mohalla Chuchatter, Tehsil Rajgarh, District Ramban

vide Notification No.1575 of 2021/RG/LP Dated 17.12.2021 has been
declared as Absolute/Final.

By Order

ﬁﬁ glstﬁ‘/ A&/lmstratlon)

No:S34%0AU_.  RGAP Dated: _6 .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

~ also keeping record of the same.
7. Mr. Yasir Ahmed, Advocate
...... for information and necessary action.

.

Reglstraerlnlstratlon)

B v 4

4
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HIGH COURT OF JAMMU & KASHI\/I[R AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k&

NOTIFICATION

No:2A>Qak>ev2  JRGILP Dated: b .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aman Slathia
S/O Satpal Singh
R/O V.P.O. Gurha, Slathian, Mandi Udh, Tehsil Vijaypur, District Samba.

vide Notification No.1630 Dated 28.03.2019 has been declared as
Absolute/Final.

By Order '
\/ 2D
0\,\ \‘5/
Regmtranmtratmn)
(> L8

No: SRU0S €0, RGP Dated: b .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aman Slathia, Advocate

for information and necessary action.

o

Regls ray

LN
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 25 2l N2 RGILP Dated: 6 +12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Burhan Javed
S/0 Javeed Ahmad Malik
R/O Nowgam, Shahabad, Verinag, Tehsil Doru, District Anantnag

vide Notification No.429 Dated 09.12.2020 has been declared as
Absolute/Final.

By Order o
S p
W

ek : g
Registray (Administration)

No:$285p2 —@9— RG/LP Dated: 5 .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Burhan Javed, Advocate
for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No:>£2s ahdenN®  /RGILP Dated: 6.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:_

Mr. Surender Kumar
S/O Shiv Datt
R/O Ward No.2, Panditon KA, Ramnagar, Tehsil Ramnagar, District

Udhampur.

vide Notification No.1389 of 2021/RG/LP Dated 17.11.2021 has been

declared as Absolute/Final.

By Order '
d | | <OV M,ﬁ»’w
o o
Registr%(Adrti/nistration)
No:SxClh-3e RG/LP Dated: & .12.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T

7. My. Surender Kumar, Advocate
- 0

for information and necessary action.
ﬁ@mﬁlﬁdministraﬁon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 63| abh >y /RGILP Dated: & .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aaqib Javeed
S/O Javeed Ahmad Waza
R/O Near Deeni Masjid, Goriwan, Tehsil Bijbehara, District Anantnag

vide Notification No0.749 Dated 30.12.2020 has been declared as
Absolute/Final.

| By Order o
e =
O\A"r}/)l/fj

Reglst@é)/ lnlstratlon)

No:SRCM. >4 RG/LP Dated: _b .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Aaqib Javeed, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 263> ~hSe2  JRGILP Dated: 6 .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kewal Krishan

S/O Babu Ram

R/O Ghagwal, Babu Morh near Ravi Tawi Canal, Tehsil Ghagwal, District
Samba |

vide Noatification No.1077 of 2023 Dated 02.06.2023 has been declared as
Absolute/Final.

By Order | )
///;)/’71
— Ur\ﬁ/
Renglmstranon)

No:S2S>7.3Y . RGIP Dated: _6_.12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Kewal Krishan, Advocate

....for information and necessary action.

}

LG

Reglstrar (Administration)

A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NO:I2ER abv ey R

* % %

NOTIFICATION

IRG/LP Dated: § .12.2023

47

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sanah Badyal
D/O Ajit Badyal
R/O 48/3, Trikuta Nagar, Tehsil & District Jammu

vide Notification No.1430 of 2021/RG/LP Dated 15.12.2021 has been
declared as Absolute/Final. |

No:S2835 -4y

By Order

awh

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

y: L

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Co
the official

urts High Court of J&K and Ladakh, Jammu for uploading on

website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sanah Badyal, Advocate

for information and necessary action.

2l

Registrar (Administration)

(LY

RG/LP Dated: b .12.2023

1D



>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 2624 ahdeNR - /RGILP Dated: 12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jaskaran Singh
S/O Gurdeep Singh
R/O Chak Jaffar, Tehsil Marh, District Jammu

vide Notification No.1044 of 2021/RG Dated 14.09.2021 has been declared

as Absolute/Final.

By Order oA :

f’ ) & 't . . .
Registqﬁa/i‘ Adnt;litratmn)
No: S3SUX_S v RGAP Dated: A .12.2023 4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. PresidentJ&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for inforination and
also keeping record of the same.

7.  Mr. Jaskaran Singh, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2620ak >3 [RGILP Dated: §-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Dinesh Kumar
S/O Parshotam Lal
R/O House No.127 Jamola, Tehsil Koteranka, District Rajouri

vide Notification No.574 of 2021/RG/LP Dated 03.07.2021 has been declared
as Absolute/Final.

By Order | ;
/
\\/ oy~ 1~
U

No: S2¢¢/—_C{.— RG/LP Dated: 6 12 2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. , '
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Dinesh Kumar, Advocate
for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: JUNT sk>=>2 /RGILP Dated: 6 .12.2023
1Y 3s

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sheraz Ahmed
S/0O Saghir Ahmed
R/O Surankote, Bashtidhara, Tehsil Surankote, District Poonch

vide Notification No.522 of 2021/RG/LP Dated 08.06.2021 has been declared

as Absolute/Final.

By Order ' /
k/ ou-\ )‘//j}j

Regls{/ar (Admmlstr tion)
@ b

No: S2GS/S&—  RGILP Dated: _(A .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Poonch.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for upioading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Sheraz Ahmed, Advocate
...... for information and necessary action.

N

f) : e . - °
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:26X]1 2h><H2  /RG/LP Dated:J .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Mr. Adil Ali
S/O Ali Mohammad
R/O Qamarwari, Tehsil Shalteng, District Srinagar

vide Notification No0.562 of 2021 Dated 03.07.2021 has been declared as
Absolute/Final.

By Order

\dministration)

g
No:SX92 .%o — RG/LP Dated: | .12.2023 | //é%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Adil Ali, Advocate

...... for information and necessary action.

w\w»w

Reglstra dmlmstratlon) ~.

@/‘\v ) S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 262 ak S =N JRGILP Dated: <7+12.2023

Provisional'admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Pooja Devi
D/O Surjeet Singh
R/O Vill.Puneja, Tehsil Bhaderwah, District Doda

vide Notification No.1088 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order
s.f’»
\\/ o~ *‘PV 2

Reglstra (A mlnlstratlon)

No:S27%/-R& . RG/P Dated: _7—. 12%%3 &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Pooja Devi, Advocate

...... for information and necessary action.

A3

L\

Registrar (Administration)

LM, 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2620 eh> env2 /RGILP Dated: -.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Savi Gupta
S/O Sanjay Gupta
R/O 4_1/4, Pandoka Colony, Mohalla Paloura, Tehsil & District Jammu

vide Notification No.1578 of 2021/RG Dated 18.12.2021 has been declared
as Absolute/Final.

By Order \/ww 5
o\

Registrar (Administration)
1% s
No:$21%&9 -4~ RGP Dated: ] .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, -Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading -on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Savi Gupta, Advocate

...... for information and necessary action.

}
o T
W
Reglstrar dministration)

@/h/ &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %k

NOTIFICATION

No: 26Uo <h SV /RGILP Dated: -12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mandish Bali

S/0O Rakesh Bali

R/O Vijaypur, Ward No.3, Kamla Bali Niwas, Kothey Camp, Ram Garh Road,
Tehsil Vijaypur, District Samba

vide Notification No.478 of 2021/RG/LP Dated 07.06.2021 has been declared

as Absolute/Final.

By Order i o
\/W 0\4""“)’;/)/3

-
RegistraF (Administration)

No:$3T79 6L %o RGP Dated: I .12.:2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mandish Bali, Advocate
for information and necessary action.
r

Vs
ﬁ'W

Registrar (Administration)

(@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No:>éll alNeN2  IRGILP Dated:F—12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anil Kumar
S/0O Om Parkash
R/O W.No.8, P.O/Village Dehari, Tehsil Ramnagar, District Udhampur

vide Notification No. 446 of 2021/RG/LP Dated 05.06.2021 has been declared
‘as Absolute/Final.

By Order !~
_ . oM

Registrarﬁdm' istration)
No:S30ex_Jo — RG/LP Dated: —12.2023 H

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Anil Kumar, Advocate

...... for information and necessary action.

u-;' .
K/ N -\ )/;t)/(}

Reglstrar dmi nlstratlon)

M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No:26LS <bSedX— /RGILP Dated: 7 .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Ibrahim Meraj
S/O Meraj U Din
R/O Khanday Colony, South city, S.K Bagh, Tehsil B.K Pora, District Budgam

vide Notification No.1874 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final.

By Order ) -

’ V APy )
o\u -\ ")/

Regl@t;aqﬂ\iAd lnlstratlon)

No: SRTES_IN .. RG/LP Dated: 7 .12
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Ibrahim Meraj, Advocate

for information and necessary-action.

Reglstrar ‘ Admmlstratlon)

GV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

NOTIFICATION

No:2bU> of > e5vR, /RGILP Dated: ~+-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Azhar Nabi
S/O Gulam Nabi Dar
R/O Malik Sahib, Safa Kadal, Tehsil Eidgah, District Srinagar

vide Notification No. 1066 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order . o ”
% )
ol "y

Reglstl%l/ r (Administration)

No: 82%Al-I7 ___ RG/P Dated: J_.12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4.  President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Azhar Nabi, Advocate

...... for information and necessary action.

g
eglstrar (A mlmstratlon)

@Q\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k % %

NOTIFICATION

No: 26U2, ek >en®  /RGILP Dated: -.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sofi Shahnawaz
S/O Gh Nabi Sofi
R/O Nowhar, Malpora, Tehsil & District Pulwama

vide Notification No.1122 of 2021/RG Dated 14.09.2021 has been declared
as Absolute/Final.

By Order W/‘ |
V S tate W
Re§/tr ( dmlmstratlon)

No: S2J\&->%_ RG/LP Dated: 7-.12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sofi Shahnawaz, Advocate

...... for information and necessary action.

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 264l alySe>R RGILP Dated:J..12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Pardeep Kumar Sharma
S/O Govardhan Lal Sharma
R/O W.No 9 Lohara Kot near ITI College, Tehsil Sunderbani, Dlstrlct Rajouri

vide Notification No.650 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order

Reﬁs/tﬁAdmmlstratlon)
A

No:CREMA-R> RGP Dated: - .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploadlng on

the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Pardeep Kumar Sharma, Advocate
for information and necessary action.

Reglstr Administration)

@W &

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 24 f:qz?a ‘oYX /RGILP Dated:~/-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Zoya Choudhary

D/O Mohd Iqbal

R/O Kalai, Mohalla Thal, Tehsil Haveli, District Poonch

vide Notification No.732/2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order

| o

Registraﬁm'nistration)
No: 3 %22-Uo  RaiP Dated: F—12.202 “

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Zoya Choudhary,, Advocate
...... for information and necessary action.

’

i 7'}
P — ou-\>

Registréf (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:264t ah>ov2,  /RGILP Dated: 7~12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Pradeep Singh

S/O Chamail Singh

R/O Khour, Bhau Niwas, W.No.6, Opposite Police Check post Khour, Tehsil
Khour, District Jammu

vide Notification N0.998 of 2022/RG/LP Dated 28.07.2022 has been declared

as Absolute/Final.

By Order

Reglstrar( dmlnlstratmn)

g
No: QI%U(/M [, RG/LP Dated: _3:12 2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Pradeep Singh, Advocate

...... for information and necessary action.

f)‘&_/‘m;\ﬂ‘}/ 9

Registrar (Administration)

& 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:24U7 2 SeV)  IRGILP Dated: 7-.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rohit Kumar
S/O Pishori Lal
R/O Badyal Qazian, Tehsil Suchetgarh, District Jammu

vide Notification No0.1008/2022/RG/LP Dated 28.07.2022 has been declared
as Absolute/Final.

By Order -~

\ ) g./‘ -
V N7 >7
Reglst @(Wlmstra ion)

No: S2%YT-_S RG/AP Dated: J—.12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rohit Kumar, Advocate

...... for information and necessary action.

A
79 )
e

Registrar (Administration)

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& % %

NOTIFICATION

No: D6U% 2hb>ey> /RGP Dated: 7—12.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Jyoti Choudhary
D/O Man Singh Chauhan
R/( H.No.224, Sector E, Sainik Colony, Tehsil & District Jammu

vide Notification No. 78 of 2022/RG/LP Dated 24.02.2022 has been declared
as Absolute/Final.

No: S2%S - 6o RGILP Dated: TL_.12.2023

By Order | >
7

f‘? - G
: Registrar (Administration)

Y ot

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Jyoti Choudhary, Advocate
...... for information and necessary action.

Registrar (Administration)

oA >
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: D&4Q ab >V JRGILP Dated: 9~12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Anjana Rana
D/O Nek Singh Rana
R/O Sharwal Sarthal, Tehsil & District Kishtwar

vide Notification No.30 of 2022/RG/LP Dated 23.02.2022 has been declared
as Absolute/Final.

By Order | | s
\\M
- ¥k

Registrar ﬁmmlstratwn)

No:S2&6(—76 —— RG/LP Dated: ]_.12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anjana Rana, Advocate

...... for information and necessary action. ,
N
D)

Registrar (Administration)

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k %

NOTIFICATION

No: )65 eh>e>2  /RGILP Dated: F-.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Bobby ,
S/O Ramesh Kumar

R/O H.No 29. Lane No.7, K.C Door Muthi, Tehsil Jammu North, District
Jammu

vide Notification No.566 of 2022 Dated 27.05.2022 has been declared as
Absolute/Final.

By Order

\/W

Reglstrar %mmlstratlon)
No:C2&7)—76—— RGILP Dated: ] .12.2023 2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Bobby, Advocate

...... for information and necessary action.

/ 4 7
mlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:)észc% 9,32 /RG/LP Dated: J.12.2023

/ | Provisional admission as an Advocate, granted under the Advocates
" Act, 1961 in favour of:

Mr. Mohd Aleem Beg
S/O Mohd Amin Beg
R/O H.No0.408-A, Ambphalla, Lane No.4, Tehsil & District Jammu

vide Notification No.979 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order -
0T D
— O\‘\r\p)/
Registra dministration)
_ /g: o
No: $XETT)-K2  RGILP Dated: ] .12.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. anager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

S C\FTC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Ineharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Aleem Beg, Advocate

...... for information and necessary action.

—~ -
Registrar (Administration)

Lo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 265> ohvodyR  /RGILP Dated: ¥—.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Satnam Singh
S/0O Joginder Kumar
R/O Barnoti, Tehsil & District Kathua

vide Notification No0.1049 of 2022/RG/LP Dated 28.07.2022 has been

declared as Absolute/Final.

By Order

—
\\_/Wm'

iy
Regijstrar ?ﬁnmstratmn)
No:S2KEM-5_ RGP Dated: 3 .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Satnam Singh, Advocate
...... for information and necessary action.

'y
. ARG Le
Regnstrar (Admmlstratlon)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: D68 ef~.ae  /RGILP Dated: 7-.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vishva Ranjan Pandita
S/0 Vinod Pandita
R/O village Shergund, Tehsil Shangus, District Anantnag

vide Notification No.1073 of 2022/RG/LP Dated 28.07.2022 has been
declared as Absolute/Final.

By Order b ——~
-3 QN .
| S N ”W’E

. P .., M7
Registrar (Administration)
No: $2542-4sb - RG/LP Dated: _7—.12.2023 &
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Vishva Ranjan Pandita, Advocate

...... for information and necessary action.

= - .
Registrar (A,dministragt)i n)

Vi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
% &k %

NOTIFICATION

No: 26,54 43 DoV, RGP Dated: 712.2023

Provisional admission as an Advocate, granted under the Advocates.
Act, 1961 in favour of;

Mr. Ishwerya Singh
S/O Dilawar Singh
R/O W.No 16, A/P W.No.19 Shiva Nagar, Tehsil & District Kathua

vide Notification No.1879 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final.

By Order

- _
Registrar (Administration)

A
No: S 390127 RGILP Dated: —.12.2023 =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Ishwerya Singh, Advocate
...... for information and necessary-action.

e eete

m ) ] = L L] .
Registrar (Administration)

A@«/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *

NOTIFICATION

No: 268S why> 2 /RG/LP Dated: - .12.2023

Provisional admission as an Advocate, granted under the Advocates
ACt, 1961 in favour of:

Mr. Deepak Thakur
S/O Shamlal Thakur
R/O Village Tagood Teshil Mughal Maidan, District Kishtwar

vide Notification No0.571/2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order

Reglstrar

dmlnlstratlon)

No:S290% |2 — RG/LP Dated: ‘G—.12. 2023{/ A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srmagar for information and
also keeping record of the same.

7. Mr. Deepak Thakur, Advocate
...... for information and necessary action.

\\/ ol >’/L9

eglstrar (Administration)

YO
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k Kok

NOTIFICATION

No: 26k #h>e>2  IRGILP Dated:} .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aatir Rashid Khan
S/O Mohd Rashid Khan
R/O Galhutta, Tehsil Mendhar, District Poonch

vide Notification No.901 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

By Order

) ° ’
Registrar (Administration)

No: LGy —>e  RGIP Dated: ] _.12.2023
Copy forwarded to the: - '

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .
4, President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aatir Rashid Khan, Advocate
for information and necessary action.

V o LM AY

/) . S 3 [ 3
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 26874 >=>2  IRGILP Dated: 7-.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ankita Katoch
D/O Santosh Singh
R/O W.No.05, H.No.36 Chenani, Tehsil Chenani, District Udhampur

vide Notification No.903 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order

m ) . < - . / ‘. ‘
Reglst@ dministration)

No:S$2AM 24 — RGP Dated: _57_- 12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ankita Katoch, Advocate

for information and necessary action.

Reglstrar ' Admlnlstfatlon)

L A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk

NOTIFICATION

No:2L6SS #h>0)2 . /RGILP Dated:+.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: '

Mr. Umar Malik
S/0 Javed Malik .
R/O Karyani Talab, Narwal Bala, Tehsil Bahu, District, Jammu

vide Notification No.1069 of 2022/RG/LP Dated 28.07.2022 has been

declared as Absolute/Final.

By Order

lﬁéistral: Z;dministration)
B4 H7

No: $294l— b — RGP Dated: - .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Umar Malik, Advocate
for information and necessary action.

o

~

Registrar (Administration)

@yﬂ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 2689 2A>»2 . IRGILP Dated: 3..12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Saqib Hafiz Khan
S/O Hafiz Ullah Khan
R/O H.No 114, W.No.1, Chak Banola, Tehsil Mendhar, District Poonch

vide Notification No.1047 of 2022/RG/LP Dated 28.07.2022 has been
declared as Absolute/Final.

By Order

Regls z/mlnlstratlon)
No: $2997-SYH002 RG/P Dated: 3 .12. 2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Saqib Hafiz Khan, Advocate
' for information and necessary action.

. .

Registrar (Administration)

ErE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:Y66e b5  /RGILP Dated: +12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kanchan Kumari
D/O Kewal Krishan
R/0O H.No.117, W.No.6, K C Morh Bishnah, Tehsil Bishnah, District Jammu,

vide Notification No.960 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

By Order | p

7”7 | —— 0
Registrar ﬁministration)

#

No:SUmsly —J5— RG/LP Dated: T .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. ,
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Kanchan Kumari, Advocate
for information and necessary action.

o

R ey,

Registrar (Adminisiration)

S
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LADAKHAT JAMMU

SHMIR AND 61
HIGH COURT OF J Al\gl‘;[g oﬁcﬁ Jer Section 58 of the Advocates Act, 1961)

(Exercising powers of .

NOTIFICATION

No: 66! GJmLQyK_IRGILP Dated:g—.12.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nirmal Singh

S/O Jagdev Singh o
R/O Village Dhandla ,Tehsil Rajgarh District Ramban

vide Notification No0.636/2022/RG/LP Dated 27.05.2022 has been declared as

Absolute/Final.
By Order W
o NG
Regis iar ( dministration)
e

No:SYoll—/ L __ RG/LP Dated: _=71-12.2023 =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _
“Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nirmal Singh, Advocate
...... for information and necessary action.

Registrar (Adminis{ration)

A =
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

NOTIFICATION

No: 246> 2L >o\2  /RGILP Dated: ] .12:2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Komal Kesar

D/O Naresh Kumar Kesar

R/O W.No.6, H.No.91 Banganga Road, Vaishno Devi, Katra, Tehsil Katra
District Reasi

vide Notification No.605/2022/RG/LP Dated 27.05.2022 has been declared as
Absolute/Final.

By Order X
- \/ W

)
Registraf‘izimlnlstratlon)

@ A
No: SUol72Y_ . RGP Dated: L .12.2023 >
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Reasi.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Komal Kesar, Advocate

for information and necessary action.

Reglstrar Admlmstratlon)

B A >
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No:266R ebNeV?  IRGILP Dated:7-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Deepika Sharma
D/O Sarwanand
R/O Sarote, Tehsil Bhalwal, District Jammu

vide Notification No.572/2022/RG/LP Dated 27.05.2022 has been declared as
Absolute/Final.

By Order ' "
\/W

-

-~ .
Registrar (Administration)

A
No:Sls>§ 3D — RGP Dated:2:.12.20% J{V o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Deepika Sharma, Advocate
for information and necessary action.

o

_ M\;\,w’w
-

Registrar (Administration)

@/4/4@/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 266l af>5y - |RGILP Dated: 4.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sonia Sharma

D/O Roshan Lal

R/O Chack Bhagwana, P.O Jourian opposite Panchayat Ghar Tehsil Jourian,
District Jammu

vide Notification No.1037 of 2022/RG/LP Dated 28.07.2022 has been

declared as Absolute/Final.

By Order
Regls @5/ v{A/mlmstratlon)
No: & Yoxz— U RG/LP Dated: - .12.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploedlng on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sonia Sharma, Advocate
for information and necessary action.

o

Reglstrar Administ ratlon)

@//&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %k

NOTIFICATION

No: 2665 4>} |RGILP Dated:7_.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sunali Sharma
D/O Om Prakash Sharma
R/O VPO Allah, Tehsil Arnia, District Jammu

vide Notification No.674/2022/RG/LP Dated 30.05.2022 has been declared as
Absolute/Final.

By Order VW Nﬂ 7/()
- N~ —ou-t»

Registrzﬁ/(Administration)
A

Le
No: &Y sil-Y6 — RGP Dated:"=—.12.20 >
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sunali Sharma, Advocate

for information and necessary action.

\\/N ',,»w

gistrar (A dmlmstratmn)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

- (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:YLET 2> e¥2  /RGILP Dated: 7—.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ranjeet Singh
S/0O Lal Singh
R/O Lank, Hunder, Arnal, District Reasi

vide Notification No.1092 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order

@u;nj’w

Ad&dni‘s{tg?}ion)

e N
Registrar

No: SUPS7—6( —  RGIP Dated: 7~ .12.202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, ‘High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ranjeet Singh, Advocate
for information and necessary action.

o

b4

o
‘ U "! l/ W
Reglstrar (Administration)

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D665 AAS Y2 |RGILP Dated:J-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Dhruv Pant
S/O Rahul Pant
R/O House No.214, Sector-4, Upper Roop Nagar, District Jammu

vide Notification No.451 of 2021/RG/LP Dated 05.06.2021 has been declared
as Absolute/Final.

By Order
L/ oy 22

Regls ar (Administration)

No:SG0b6S—T7>~ RGP Dated: —7—.12.2023 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Dhruv Pant, Advocate
...... for information and necessary action.

A

o
Reglstrar (Administraticn)

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k &

NOTIFICATION

No: 2464 2k>>%  /RGILP Dated: 12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kamini Koushal
D/O Lekh Raj
R/O Lower Shiv Nagar, H.No0.291-D, Tehsil & District Jammu

vide Notification No.601/2022/RG/LP Dated 27.05.2022 has been declared

as Absolute/Final.

By Order r
g
e R o\
Regist@r (Administration)

No: SUOT2—50 — RGILP Dated: “3-.12.2023 % &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Kamini Koushal, Advocate
...... for information and necessary action.

\/M

ok
Registrar (Administration)

P 4

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: D6 2 S o2 JRGILP Dated:Tl.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Musrat Igbal
S/O Mohd Yaqoob Khan
R/O Chanarwala, Gunthal, Tehsil Surankote, District Poonch

vide Notification No.181 of 2023/RG/LP Dated 13.02.2023 has been declared
as Absolute/Final.

By Order —
\\/m
s 0\)\ -

/5)" . 3 o
Registrar (Administration)

z

No: SUo%& &K RGLP Dated: T—.12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Musrat Igbal, Advocate
for information and necessary action.

)
S
— - v W\m

Registrar {Administration)

s

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 267> A \ey 2~ IRGILP Dated: ~~12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Murtza Ali Anjam
S/O Bashrat Ali Khan
R/O Chinarwala, W.No.6, Gunthal, Tehsil Surankote, District Poonch

vide Notification No.182 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order

Registrar (Administration)

(e

No: $Yp&7—AY __ RGILP Dated:’g— .12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Murtza Ali Anjam, Advocate

for information and necessary action.

ﬁZgistrar (Administratiozn)

@JQ/Z%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: 2872 sh3s52  JRGILP Dated:2—.12.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Zafar Igbal
S/O Mir Mohd
R/O Mohra Bachai, Lower Ludhira, Tehsil Surankote, District Poonch

vide Notification No.373 of 2023/RG/LP Dated 14.02.2023 has been declared
as Absolute/Final.

By Order | /
%
— u-1
Registrar @/ dz;mstratmn)

No:SUp AS—Ip% _RGIP Dated: S-_.12.2023
- Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Pooch.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Zafar Iqbal, Advocate
...... for information and necessary action.

\ __—msms

Reglstrar (Administration)

gra >
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No:2614 af > v /RGILP Dated: +.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Muntaha Mehraj

D/O Chowdhry Mehraj Ud Din Buja

R/O Abu Bakar Mohalla, Bemina Housing Colony, Tehsil Shalteng, District
- Srinagar

vide Notification No.185 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order \,;’»

Reglstrar (Admmlstratlon)

VSR O
No: SUloh_le . RG/P Dated: -—.12.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. '
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Muntaha Mehraj, Advocate
for information and necessary action.

K/%

Reglstljz(/ dminis imtlon)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 2674al > ez /RGILP Dated: %.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arsheed Anwar
S/O Mohammad Anwar Lone
R/O Push Kriri, Tehsil Srigufwara, District Anantnag

vide Notification No.1813 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final.

By Order
T

~ gt
Registrar ;\&nmlstratlon)
‘/_EVV
No:SGNCR . RGP Dated: S .12.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Anantnag.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Myr. Arsheed Anwar, Advocate
for information and necessary action.

o

“ﬁj A
O’ e e
Registrai~(Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:267¢=b v /RGILP Dated: S .112.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Muneeb Rashid Malik

S/O Abdul Rashid Malilk

R/O Near Sheikh Ul Alam Masjid, Wanigham, Tehsil Tangmarg, District
Baramulla |

vide Notification No.1488 of 2021/RG/LP Dated 16.12.2021 has been

declared as Absolute/Final.

By Order A
’ W
PN oG-\

Registrar (Administration)

L8

No:SGca-ln RGP Dated: & .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Muneeb Rashid Malik, Advocate
for information and necessary action.

A

Registrar (Administration)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k ok

NOTIFICATION

No:2.676 2f >oNS RGILP Dated: R-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Burhan Ul Haq
S/O Nazir Abmad Ganaie
R/O Lajura, Ganaie Mohalla, Tehsil & District Pulwama

vide Notification No.16 of 2022/RG/LP Dated 23.02.2022 has been declared

as Absolute/Final.

By' Order
\/ S

R istrar (Administration)

No: SUSUI— UL, RGLP Dated: & .12.2023 td

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
. Government Gazette.

4, President, District Bar Association, Pulwama

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Burhan Ul Haq, Advocate
...... for information and necessary action.

Reglstrar dministration)

L

—— 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

NOTIFICATION

No: 2477 b >es. 2. JRGILP Dated: %712.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Umar Mushtaq
S/O Mushtaq Ahmad Mir
R/O Mir Mohalla)Magam, Tehsil Handwara, District Kupwara

vide Notification No.1154 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.

No: SySUy-~S2  RG/LP Dated: Q .12.2023

By Order Mw’ ol
» ' \y’;ﬂ
f? 'o y - . . U\«/o
Registrar (Administration)

&/

Copy forwarded to the: -

1.
2,
3.

4.
5.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umar Mushtaq, Advocate
...... for information and necessary action.

\ ey

Reéf;trar dmlnlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 2&TR alhye>2  JRGILP Dated:%s .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Haamid Hussain Bhat

S/O Abdul Karim Bhat

R/O Madina Colony, Singpora Link Road, Kansipora, Tehsil & District
Barmulla

vide Notification No.586 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order :
.
‘ G
7 O

Reﬁiyrar (Administration)

e
No: SLLEUbOo RG/LP Dated: S5 .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
\/’> ’ ',
. G

7. Mr. Haamid Hussain Bhat, Advocate
...... for information and necessary action.
lﬁg/istrar‘“ Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: 2479 af >N IRGILP Dated: % .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aadil Mushtaq Ganie
S/O Mushtaq Ahmad Ganie
R/O Pathan Pahloo, Tehsil & District Pulwama

vide Notification No.900 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order

oG 1>"

ﬁ . - i
Registrar (Administration)

%

No: SUSER—T7O.— RG/AP Dated: S .12.2023

L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Couris High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Aadil Mushtaq Ganie, Advocate

for information and necessary action.

77

R

»

%/istrar (Adminisiration)

>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 288 h552  |RGILP Dated: &.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Ms. Tawkeera Rashid
D/O Abdul Rashid Gattoo
R/O Locktipora Arwani, Tehsil Bijbehara, District Anantnag

vide Notification No. 716 of 2022/RG/LP Dated 30.05.2022 has been declared

as Absolute/Final.

By Order |
K/ ’\‘)/
Reﬁ;yxar vﬁmmlstratlon)

No: £4€71-76 RGP Dated:S .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. - Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
\/J}‘ '

7. Ms. Tawkeera Rashid, Advocate
for information and necessary action.
Re istrar (Admlmstr/ ation)
%V £
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % & '

NOTIFICATION

No: 268 chsed2 . /RGILP Dated: S5.12.2023

“Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mumtaza Akhter

D/O Ab. Rashid Wani

R/O Sanzipora Kutlari, Wani Mohalla, Tehsil Langate, District Kupwara
vide Notification No.974 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

By Order L
) ~ Y

Re}%is/trar /Administration)
No: £Y4S77-FY RG/LP Dated: % .12.2023 €
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mumtaza Akhter, Advocate

...... for information and necessary action.

N )
Reﬁgi/strar‘ Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: DE8> aly ~»\2 /RGILP Dated: 3 .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Arif Wani

S/O Gh. Hassan Wani .

R/O Khushalpora Chinad Baramulla, Tehsil & District Baramulla

vide Notification No.967 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

By Order

1
\\//VE/{)U//M/‘)j

o

f? : =
Registrar (Administration)

No:SUSES-- G2 RGIP Dated: _S—12.2023 =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Baramulla. »

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Arif Wani, Advocate

for information and necessary action.

T TLTAD

~ : 0
Registrar (Administyation)

A &6
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D682 2l >eH%  /RGILP Dated:S.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Syima Hassan

D/O GH. Hassan Ganaie

R/O Chankhan,Tehsil Sopore, District Baramulla

vide Notification No.1032 of 2022/RG/LP Dated 28.07.2022 has been

declared as Absolute/Final.

By Order A
0 G:,’{//W
f? - . ) e
Registrar \Xj;iministration)
No: ${SG3 ~hA> - RGILP Dated: S—.12.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulia. _
5 CPC e-Couris High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Syima Hassan, Advocate
for information and necessary action.

o

ﬁ ) » V * .
Registrar (Administration)

ko A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2688 ak >ev2  [RGILP Dated: £-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Uzair Nazir
S/O Nazir Ahmad Zargar
R/O Eidgah, Firdous Colony, Tehsil Eidgah, District Srinagar

vide Notification No.116 of 2022/RG/LP Dated 25.02.2022 has been declared
as Absolute/Final.

By Order . /

Re%i}trar (Administration)
No: §4A0%~IS— . RGILP Dated: _%—.12.2023 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Uzair Nazir, Advocate

for information and necessary action.

.aﬂé*u,ﬁ/@i&
—

Re%'i}st/rar/{gjminisimtion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k &

NOTIFICATION

No: 248% <by s> IRG/LP Dated: S .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohsin Shafi Parray
S/O Mohd Shafi Parray
R/O New Colony Hardubani, Tangmarg, Tehsil Kunzer, District Baramulla

vide Notification No.52 of 2022/RG/LP Dated 23.02.2022 has been declared

as Absolute/Final.

By Order

V oL
Reglstr Y z/mlnlstratlon)

No: S4glL Dy  RG/LP Dated: g: .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Mohsin Shafi Parray, Advocate
for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2648 <iy>=>=  /RG/LP Dated: K .12.2023

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Saleeqa Rashid

D/O Abdul Rashid Bhat :

R/O Wanigam, Payeen Pattan, Danger Mohalla, Tehsil Pattan, District
Baramulla

vide Notification No.131 of 2022/RG/LP Dated 25 p2,.2022has been
declared as Absolute/Final.

By Order ’

Registrar (Administration)

No:SUES RN RG/LP Dated: *+12.2023 /lé/
Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Baramulla.

Secretary, Bar Council of India, New Delhi. .
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Baramulla.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Saleeqa Rashid, Advocate

for information and necessary action.

S N
W

ﬁzgistrai‘ Administration)

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % &

NOTIFICATION

No: 24%&6 3k >3 /RGILP Dated: %12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sajad Ali Mir
S/0 Ali Mohd Mir
R/O Rangil, Kumar Mohalla, Tehsil & District Ganderbal

vide Notification No.125 of 2022/RG/LP Dated 25.02.2022 has been declared
as Absolute/Final. |

By Order

Reglw dministration)
No:SULR U RGP Dated:S— .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association Ganderbal. _
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. _ -
6. Incharge Library, High Court Wing Jammu/Srinagar for informatior: and

also keeping record of the same.
7. Mr. Sajad Ali Mir, Advocate
...... for information and necessary action.

.
W
q}g;strwdmn:;@um)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: > 6%74abh><52  IRGILP Dated: 3-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Siddiga Banoo

D/O Ali Asgar

R/O Zgang Pashkum Kargil, Tehsil & District Kargil

vide Notification No.695 of 2022/RG/LP Dated 30.05.20221 has been

declared as Absolute/Final.

By Order
f:‘? 'O | ;-f ' 3 o - .
Reil/strar( dministration)
. it
No:SYeUl 1) —— RGP Dated: & .12.2023 -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kargil.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Siddiga Banoo, Advocate

......for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU .

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:26%% <b>=>2  IRGILP Dated: $-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tasia Nisar
D/O Nisar Ahmad Naikoo
R/O Zaban Matipora, Yaripora, District Kulgam

vide Notification No.1342 of 2021/RG/LP Dated 17.11.2021 has been
declared as Absolute/Final.

By Order ",
) 1/ =
Re 'strafﬁiministration)
No:SYELIT—S2  RGILP Dated: & .12.2023 il

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam. ,

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for upioading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tasia Nisar, Advocate

for information and necessary action.

oI

X o
Registrar(Adminisiration)

Wk e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: 2689 ah\ 2=>%  JRGILP Dated:2 .12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Owais Ahmad Malik
S/O Habibullah Malik
R/O Malik Mohallah, District Kupwara

vide Notification No.1085 of 2021/RG/LP Dated 14.09.2021 has \been_

declared as Absolute/Final.

4
N

Q;:M r\ﬁ/” }g

r (Administration)

L

By Order
Re%i?a

No:SULSU-66 RGP Dated: S .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. _ '

6. Incharge Library, High Court Wing Jammu/Srinagar for inforrmation and
also keeping record of the same.

7. Mr. Owais Ahmad Malik, Advocate

for information and necessary action.

— -
Registra

1%

r Zﬁlministraﬁon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No:>896 abyso\2  IRGILP Dated: $-.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tahir Ahmad Mir
S/O Gh Mohi Ud Din Mir
R/O Jabdan Rashanpora, Tehsil Kralpora District Kapwara

vide Notification No.1338 of 2021/RG/LP Dated 16.11.2021 has been
declared as Absolute/Final.

By Order A —
. AN )
\:/ ‘ 0\4 P\‘)/ L4

ﬂg‘isﬁ{y' (Administration)
L
No: SYBEY 6%  RG/LP Dated: %—.12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Myr. Tahir Ahmad Mir, Advocate

...... for information and necessary action.

)
Vo
m

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 2691 s >=~>2  JRGILP Dated=—.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bisma Nazir
D/O Nazir Ahmed Bhat
R/O Parigam Pulwama, Tehsil & District Pulwama

vide Notification No.691 of 2021/RG/LP Dated 19.07.2021 has been declared
as Absolute/Final.

By Order A

&) S
Re%trar (Administration)

é/

No: SULEG_ 78 RGP Dated: @—.12.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bisma Nazir, Advocate

for information and necessary action.

o
\/ ﬁ:i";rlfw

f’) ) N *
Registrar (Administration)

Voo &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 269> 4h “e>2  /RGILP Dated: &.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sara Nazeer
D/O Haji Nazeer Ahmed Wani
R/O Nigeen, Near Green Land School, Hazratbal, Dar Mohalla, Srinagar

vide Notification No.1120 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/FinéI.

By Order T
| Sl
7 ' Ww
Regisgtrar (Administration)
No:SUGTE-B>  RGILP Dated: S .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
W 0\4 r‘ by,)g
-

7. Ms. Sara Nazeer, Advocate
...... for information and necessary action.
Registrar(Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

NOTIFICATION

No: 2642 akscy2  IRGILP Dated: $.12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ulfat Bashir
D/O Bashir Ahmad Bhat
R/O Fatehpora, Khawajabagh, Tehsil & District Baramulla

vide Notification No.1591 of 2021/RG/LP Dated 17.12.2021 has been

declared as Absolute/Final.

By Order

02
0 N\ ol

Re%%?ar dministration)
No: SYEZY G RGIP Dated: S .12.2023 =
Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ulfat Bashir, Advocate

...... for information and necessary action.

A

D)
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: 2694 ah»+52 /RGILP Dated:S+12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mehrul Nisa
D/O Mohammad Anwar Lone
R/O Uri, Lone Mohalla, District Baramulla

vide Notification No.1505 of 2021/RG/LP Dated 16.12.2021 has been

declared as Absolute/Final.

By Order . | e
V Ok‘i"w/

~) _

Reﬁi}trar Administration)
No:SUBAL ~A& RGP Dated: $—.12.2023 &t
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. -
7. Ms. Mehrul Nisa, Advocate
for information and necessary action.

o

oA
) ALY
l@%i})sgaf (Administration)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

NOTIFICATION

No: 2695 ab> oy /RGILP Dated:&12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ammer Shafi
S/O Mohd Shafi Dar
R/O Patushai, Tehsil & District Bandipora

vide Notification No.1128 Dated 20.03.2014 has been declared as
Absolute/Final.

By Order | /
\\/ o= 6\4’:"7/‘)}?
) ¢

Regis%f}r Eﬁministration)
Z>

No: SYLG7-70ly RGP Dated: & .12.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. ,
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Ammer Shafi, Advocate
...... for information and necessary action.

o~ ;
~
Reg%st/rar Administration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2646 &h\><52 /RGILP Dated: S-12.2023

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Saket Rathore
S/O Sudershan Rathore
R/O Sarol Bagh, P.O. Udrana, Tehsil Bhaderwah, District Doda

vide Notification No.1986 of 2022/RG/LP Dated 14.11.2022 has been

declared as Absolute/Final.

By Order
b mt}

Regw‘ar (Administration)

No: & 70S 11 . RGILP Dated: G—.12.2023 L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Library, High Court Wing Jammu/Srlnagar for information and

also keeping record of the same.
7. Mr. Saket Rathore, Advocate
...... for information and necessary action.

o




